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[Dr. VASaltt Kumar Pandit] 
the Govermnent to appoint a High 
Power Investigation Committee to go 
into the working of IDPL, so that the 
production be geared up and the haz-
ard to public health will be much re-
dU(C'j. This is a serious matter of 
urgent public importance and I request 
the Government to come before the 
Parliament with a full report on what 
steps they have taken in this connec· 
tion. 

(vi) NEED TO ESTABLISH A SANDAL 

CORPORATION 

SHRI CUMBUM N. NATARAJAN 
(Periyakulam): Mr. Deputy Speaker, 
Sir, India produces nearly 140 tonnes 
of Sandalwood oil annually about 60 
per cent of which is exported. The rest 
of the 011 is consumed within the 
country in the perfumery industry, 
the most important of which is the 
rnant.fncture of Ittars. It is also used 
in S,lap industry and puffing products. 
It earns forE'ign E'xchange to the tune 
of n bout Rs. 2 crores every year. There 
are at present 25 distillation units in 
d'IT£':rent parts of the country. 

The ~an al tree may become mature 
in a 'Juut 40 years. Generally dead 
trees Or old trees between 50 to 60 
yea rs are allowed to be cut for oil dis-
tIllatwn. The small scale units mainly 
re('el\ e their supply of raw material 
from the Forest Departments of Tamil 
Nadu and Karnataka. 

Export of Sandalwood oil used to be 
nearly 65 per cent of the total produc-
tion It IS exported under Agmark seal 
of the Government of India. The prin-
cipal buyers are USA, UK, France. 
Germany. SWitzerland, Holland, USSR. 
Japan, Thailand. Sudan etc. In the 
ref'('nt past there has been decline in 
th£' E'Xport of IndIan SandalWOod oil 
beca ~e of free availability of Indo-
nesian oil in a big way at a cheaper 
rate. It has captured nearly 40 per 
cent of the world market. As such it 
Is a big challenge to India to o erco~e 
~ is situation. 

J'urtber the GovermneD't has tmpo.,. 
ed a ban ~n the expC)rt of Sandalwvod. 
The ban on the export of sandalwood 
must be lifted and good quality sandal-
WOOd required for reU!1ous purpose. 
must be exported for earnin2 foreign 
exchange to the country, It is wrona 
to assume that export of sandalwood 
is denuding the forest, as only dead 
trees or fully-mature trees collected, by 
the Government of Tamil Nadu and 
Karnataka are offered for sale or used 
for ctistmation, Further propagation of 
sandalwood could be intensified in all 
the southern States of the country 
using better seed and other imple-
ments, Protection of the younger 
plants from grazing and browsinl by 
animals must be thought of seriouslT 
and providing fence for protection. 
Smuggler<; remOVe the best trees whicb 
are usually genetically superior. This 
results fi't genetic eroSion. So it becomes 
necessary to take appropriate steps to 
preve-nt ~rn ggling  The spike disease 
in sandal is a serIOUS problem and the 
dIsease-may Wlpe out considerable 
part of t,he population. Research on 
the use of Yarious fertilizers for ()btain-
ing quick growth and better heartwood 
formation in sandalwood Should be 
attemp1E'd. As carved things of Sandal-
WOOd used for ornamental or religious 
purp')ses have great demand, more 
car\ lng industries should be started to 
make theSe items and sent to foreign 
C'ountrH's for earning foreign exchange. 

I demand that a Sandal Corporation 
may be created to look after all as-
pect!' o[ silviculture, management 
logging, extraction of oil, researCh, etc: 

(Vll) FLOOD RELIEF MEASUREs IN 

MATHURA DIO;TRtCT OF U'lT \R 
PRADESH 
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(viii) FAST BY FIVE KARNATAKA M.L.A.s 
FOR SETTLEMENT OF KARNATAKA-

MAHARASHTRA BORDER DISPUTE. 

PW)F MADHU DANDAVATE (Ra-
japu"): ·Sir, Five Members of the Kar-
natalta J .egislative Assembly belonging 
to the 'Maharashtra Ekikaran Samiu' 
have sbrted an indefinite fast in Born-
l)ay in support of their demand that 
the Union Government should settle 
the lone: en i~ Karnataka-Maharash-
tra Border dispute in a just and ami-
cable manner aDd on the basis of well-
defined principles takin, into account 
the wishes of the' people democratical-
tY-expteSsed. 

In the Fifth Lok Sabha, the Govern-
ment led by Mrs. Indira Gandhi had 
assured that the border dispute would 
be settled prior to the elections to 
the Sixth Lok Sabha. 

Under the Janata Government, the 
Union Home Minist ~r bad already fixed 
a meeting of the Chief Ministers of 
Karnataka and Maharasbtra to settle 
the dispute; but in tlle meantime the 
GOvernment fell. 

The present Government has also 
sured to settle the dispute. 

I, therefore, urge upon the Govern-
ment to take expeditious steps to settle 
the Karnataka-Maharashtra border dis-
pute pending for about 25 years so that 
a source of tension between the two 
states is ended, and people from the 
border areas are encouraged to join the 
nation's mainstream of pOlitical life. 

(ix) NON-AVAILABILITY OF WAGONS FOR 

}JOOKING OF TEA FRCM DISTRICT 

OF CACHAR TO VARIOUS PARTS OF 

THE COUNTRY 

SHRI SONTOSH MOHAN DEV (Sil-
char): For the last four months, in 
spite of repeated requests to the N.F. 
Railway authorities and the Railway 
Board· the-Tea industry in eachar 
could 'not move their finished tea to 
various Tea Auction Centres and to 
other buyers of t ~ country. This has 
created serious financial crisis in the 
Te-a Industry of Cachar and about 5 
lakhs tea garden labourers are not gett-
ing their wages regularly becaUSe of 
the non-availability of funds from Banks 
by the Industry pc.>oplE' for non-booking 
of Tea. May I request the Railway 
Minister to lOok into the matter and 
take i ~ iate steps so that sufficient 
number of tea fit wagons are made 
availiable to the intending despatchers 
in the various Railway stations of Ca-
char district? Unless this is done, this 
will create serious labour unrest in the 
district of Cachar. 


